
.23 1 Written Anawers AUGUST 1 1980 Written AnSWe1"8 

(b) at w'bat rates it has been im-
ported and distributed; and 

(c) what is the market rate at pre-
sent ptevailing in the country and 
1he steps taken to reduce the prices? 

THE MINISTER OF CIVIL SUP-
PLIES (SHRI V. C. SHUKLA) : 
(a) to (c) The import ot edible oils 
bave been canalised through the STC 
5ince 2.12.1g78. Apart from this 
NDDB is also imparting some quan-
tity of edible oils as gift. In addition, 
some quantities of edible oils have 
also been imported. by private parties 
2lgainst their pre-canalisation com-
mitments during {ne year 1979-80. 

The imports by STC during the last 
-three years and for the period 1.2.1980 
to 30.6.1980 are as under: 

1977-7B . 

1978-79 . 

1979. 80 . 

5.63 lakh tonnr'<; 

5.7 1 

10. 'i9 ,. 

1-2-80 to 30 -6-80 5. 73 

The details of exports of deible 
oi~ during the last three years is as 
under: 

1977-78 • 

I97R-79 . 

1979-00 . 79Q7 tonnr'.Il Uplo 
July, l()']g 

The prices c.f imported oil have 
1teen varying from time to time de-
pendIng upon the variety of edible 
eU imported. The prices have been 
generally ranging between Rs 4100 
to B.s. 5665 per tonne (taking the 
.cen~sion rate at U.S. $l-Rs. 8.00). 

TJ.le present issue prices of im-
ported oil supplied to states I Union 
Territories for Public Distri but i():trl 

System are as under: 
(RI. PMT) 

(i) Ct ud(" rapcr~cd oil . 6300 
(ii) Refined rapeseed 011 

(in tins) . 8000 

-(iii) RBD palm oil I palmolelm 
(m bulk) . 6400 

{IV) RBD Pabnr)il/ PalmQlein 
(in tina) . 7750 

, 
For supply of oil to vanupati in-

dustry, the present issue prices are 
given below: 

SOyabean oil . 

Rape.eed oil . 

Crud(" Palmoi 1 

(Rs-PMT) 

7210 

7210 

7ofM> 

Thf" r("c("nt mark("t p icC's arc' I {"'polled to 
be g("n"raHy as und"r :_ 

Groundnut . Rs. lo.Q3 to R4i. 11.00 
pl"f kg. 

Mustard 011 Ri. 11.50 prl k.g. 

S~amt" oIl Ri. 12.50 PC-I kg. 

The Importe:i edible oils are re-
leased by STC to StatejUT Govern-
ments at fixed prices, who in turn 
fix the end-retail prices after mar-
ginal adjustments. The current re-
tail prices of imported edible oils are 
generally as under: 

Palmo}("in and 
RBD palm 011 Rs. R.25 pr'J kg. 

R~ftn('" rape"S~td 
01] R .... 8. 50 p~1 kg. 

The steps taken to redUICe market 
prices Include steppIng up of distribu-
tion of edible oils through Public 
DistrIbution System, enforcement of 
Pulses, Edible Oilseeds and ~ible 
Oils (Stcilage Control) Order, 1177 
and of the provisions of Essential 
Commodities Act. In addition, an A£-
tion Plan for increasing the prodtlc-
tion of oilseeds has also heen takell 
up by the Department of Agriculture. 
Similarly, actiOn is being taken tG 
increase the production t\f vanaspati. 

pcome Tax raids ia Gujarat 

6581. SHRI MOHANLAL PATFL: 
Will tItle Minister of FINANCE be 
pleased to state: 

(a) whether some raids of income-
tax and such other departments have 
been ('onducted in various parts of 
Gujarat very recently; 
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Cut In pa8Se!Dpr Trame aft- IDcr~_ tb) if so, the details of such raids 
during 1st February. 1980 to 15th 
June, 1980; 

(e) the reasons for such raids and 
the outcome thereaf; 

f~) the names of big industrialist!, 
bUSlnesstnen etc, who are involved in 
the same; 

(e) how many persons have been 
sent to jails, fined, punished so far 
out of it and the details thereof' , 

(f) agamst how many persons 
crutes are going On and the details of 
cases; 

(g) whether Government are 'aware 
tfaat these people are using their 
influence to. drop the proceedings and 
revoke the punishments given to 
them; and 

(h) if so, tile reaction of Govern-
ment in thi! regard? 

THE DEPUTY MINISTER !N THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT) : (a) 
y~, Sir. 

(b) The Income-tax Department 
conducted 138 searches during the 
period 1 2.1900 to 30.6.1980. The 
value of assets seized during the 
course of above searche~ amounts to 
R~. 22 . 50 lakhs approx. 

( c) Raids were conducted to un-
earit'n concealed income lwealth w hicb 
the aurtboritiee believed could not be 
detected by other means available 
with the- Department. 

(d) Considerable time and eftort 
will be involved in giving details of 
names of the assessees covered by the 
sear«=bes. However, if the Hon'ble 
M.ember desired to have information 
about a particular search, the same 
will be furnished. 

(e) and (f) Inveatirations in these 
cases are in progrea. 

<<<) and (h) Action in all the cases 
will be taken in accordance with laW'. 

in Pare Bates v 

6582. SHRI MOHANLAL PATEL" 
Will the Mlnister of TOURISl4 AND 
ClV!L A VIA nON be pleased to 
state: 

(a) whether it i.!l a fact that there is 
a reasonable cut in passenger trafti¢ 
after increase 01 fare rates in a~ro­
planes recently; 

(b) if so, whether Governmert 
have proposals to reduce the :lares 
keeping in view of the same; 

(c) what were the passengers capa-
city in various planes on val'i()us 
routes of the country from 1st Janu-
ary, 1980 to 30th June, 1980 and 
that to after the increase of passen-
ger fares; and 

(d) the details of the pa!senlers 
travelled during the above period? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TOUruSK 
AND CML AVIATION (SURI 
CHANDULAr.; CHANDRAKAR) : 

(a) It is too early to as~ the 
pattern of traffic after the lev): co! 
the fuel surcharge by Indian Airlines .. 

(b) No, Sir, 

(c) and (d) The requi!ite inler-
matlon is as under:-
---- -- - -~- ----

Pf'llOd No. of S~'f" 

(198 0 ) 
paMf'ngt"l!IJ sral fac-l 
carru:d t.t, 
(in Jakhs) 
--- -------

January 4. 24 "5.' 
Febraury 4.20, &7·4 
March . 4.,.8 67.1 

April 4· ... ' ~.4 

May 4. 69 iI.S 
June •• 22 '7. 1 

--------

8583. SHRI BAGUN SUlIBBUI: 
Will the Minister oJ 'FIN ANC'E ~e 
pleased to state: 

(a) whether in view of the risillC 




